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CENTHAL iO:viINl.:jTRADVE TRIBUNAL, ALLAHABPD BENCH, 

ALLAHAf3AD.. 

Dated: Allahabad, the 1st day. of, February, 2001 
Coran : Hon' bl e Mr. S. Day al, A.M • 

Hon'ble Mr. RafiSLJ:!g_din, J.M . 

. ffiIGINAL APPLlCATION Nos. 679 & 6a) OF 2000 

1 • .9.rv ayam Prakash Ve zm a , 
s/ o .'.:iri An an Lal VeI1Ila, 
r/ o LIG 50, Katj u Rag Colony, 
Sal Ori, ~lahabad. 

2. Kap inj al Babu, 
s/o Sri_Jdgeshw@r Prasad, 
r/o vill. Jankipur, 
Post Chal aul i, 
(_Chall) Keushaub j. 

. . . . . . . . 
( By Actvocate Sri Saunitra ·.::iing h) . 

Versus 

l.. Union of India,. through the Cha Lrm an, 
Staff ;;;ielectbn Cmmission, 
12, C. G. o. Com pl ex, Lodhi Road, 
N~v Delhi. 

2. Reg ion al Director, Central Reg ion, 
~t aff ;;;e1 e ct ion Ccxnm is s.i on, 
8, Bel i Road, 
Allahabad. 

3. hiditional Secretary ( Confidential ), 
Staff :;jelection Conn Lss j on, 
12, C • G. o. Can pl ex, 
Lodhi Road, 
New De.1:hi. 

ippl icants 

( By Advocate Sri P. Mathur) Respondents 0 . . . . . . 

_o_R_D_E_H_ ( cPEN CCURT ) 

{By Hon'ble Mr. s. Dayal, AA) 

These two OAs, having the sane facts and 

grounds, have been filed by the applicants, who cl aim ~ 

belong to the category of .::i. C. These OAs have been heard 
~ b.-U"'\ J.... 

together and lecided by a conm on order. These applications 

have been filed for directing tre respondents to declare 
the applicants as selected in the written exan in at ion 

held on 13. 6. 96 for the post of Inspector, Central Excise/ t Ln cone Tax etc. in the year 1996. A direction is also 
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2. 

sought to t·1e respondents to i::;sue a call letter in 

favour of the applicants calling t.hem to appear in the 

interview fat the said exanination. Thereafter, t he 

·applicants pray that the result of the examination be 

declared, and if applicants are selected, they may be 

given appointments. 

2. 1W in grounds were made. Firstly, a pra er 
was made that the app.l icants had done very well. and 
were sure to have obtained marks between 80 to 90%, 
which was re-affinned by the teachers in the coaching 
cl asses. The second ground taken by the applicants 
is that the respondents have not determined the number 
of vacancies so far and, therefore, the number of 
candidates called for interview has no rational basis. 

3. l'Je have heard learned counsel for the applicants 
~ri Saunitra .:jingh and Sri Prashant Mathur, learned 
counsel for the respondents. We have al so perused the 
original records b rorq ht by a representative of the . 
.Respondent no. l pl acad before. us by the learned co un se.I 
for the Hespondents. 

4. i·1e find frcm the record that the. cut off point 
for SC cate:gory was much above the marks secured by 
the applicants, who belong to the SC category. 

5. .-,s regards the issue of the nunber of candidates 
called, it has b e en. contended by the learned counsel for 
the re sporo snt s that the candidates 'are called either 
on the basis of vacancies reported or on the average J_ 
of pr~uslyears, subject to fixation of m Ln im un ~ 
m arksA which the Conm i ss f on would not like to go. 
We find no defect in this systan calling candidates 
for interview - after declaring them successful in the j. 
written exanination. We, therefore, reject the ·0A;1 ~ 

. . ~ 
la ck ing'1n e ri t.! _ 
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No order as to costs. 
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